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THE UTTARAKHAND GOODS AND SERVICES TAX
(A]\fIENDMENT) BILL, 2025
(Uttarakhand Biil No. of 2025)

A
Bill

further to amend the Uttarakhand Goods and Services Tax Act, 2017 (Act No. 06 of 2017)-

Be it enacted by the Uttarakhand State Legislature in the Seventy-sixth year of the Republic of

Tndia as follows: -

Short title and

commencement

Amendment of

section 2

Amendment of
section 9

1. (1) This Act may be called the Uttarakband Goods and Services
Tax (Amendment) Act, 2025.
(2) Save as otherwisc provided, in this Act,
(a) the provisions mentioned in clauses 7, 37 and 39 shall be
deemed to have come into force on the 27" day of September,
2024;
(b) the provisions mentioned in clause 34 shall be deemed to have
come into force on the 01 day of October, 2024,
(c) the provisions mentioned in clauses 3 to 6, clause 8, clauses
10 to 33, clause 35 and 36 and clause 38§ shall be deemed to have
come into force on the 01% day of November, 2024,
(d) the provisions mentioned in clause 2 and 9 shall come into
force on the 017 day of April, 2025.

2. Tn the Uttarakhand Goods and Services Tax Act, 2017
(hereinafter referred to as the Principal Act), in section 2, for
clause (61), the following clause shall be substituted, namely: —
‘(61) “Input Service Distributor” means an office of the supplier
of goods or services or both which receives tax invoices towards
the receipt of input services, including invoices in respect of
services liable to tax under sub-section (3) or sub-section (4) of
section 9, for or on behalf of distinet persons referred to in section
25, and liable to distribute the input tax credit in respect of such
invoices in the manner provided in section 20;.

3. In the Principal Act, in section 9, in sub-section (1), after the
words “alcoholic liquor for human consumption”, the words “and
un-denatured extra neutral alcohol or rectified spirit used for
manufacture of alcoholic liquor, for human ¢o nsumption” shall
be inserted.
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Amendment of
section 10

Tusertion of new
section 11 A.

Power mot to recover
Goods and Services
Tax not levied or
short-levied as a result
of general practice

Amendment of
section 13

In section 10 of the Principal Act, in sub-section (5), after the
words and figures “section 73 or scction 747, the words, figures
and letter “or section 74A” shall be inserted.

After section 11 of the Principal Act, the following section shall
be inserted, namely: —

“11A. Notwithstanding anything contained in this Act, if the
Government is satisfied that—

(a) a practice was, or is, generally prevalent regarding levy of
state tax (including non-levy thereof) on any supply of goods or
services or both; and

(b) such supplies were, or are, liable to, —

(i) state tax, in cases where according to the said practice, state
tax was not, or is not being, levied, or

(i) a higher amount of state tax than what was, or is being, levied,
in accordance with the said practice,

the Government may, on the recommendation of the Couneil, by
notification in the Official Gazette, direct that the whole of the
state tax payable on such supplics, or, as the casc may be, the
state tax in excess of that payable on such supplies, but for the
said practice, shall not be required to be paid in respect of the
supplies on which the state tax was not, or is not being levied, or
was, or is being, short-levied, in accordance with the said
practice.”

In section 13 of the Principal Act, in sub-section (3), —
(i)  For clause (b), the following clause shall be substituted,
amely: —
“(b) the date immediately following sixty days from the
datc of issue of invoice or any other document, by
whatever name called, in licu thercof by the supplier, in
cases where invoice is required to be issued by the
supplier; or’”;
(i)  after clause (b), the following clause shall be inscrted,
namely: —
*(¢) the date of issue of invoice by the recipient, in cases
where invoice is to be issued by the recipient:”;
(ii1) in the first proviso, after the words, brackets, and letter “or
clause (b)”, the words, brackets and letter “or clause (¢)” shall be
inserted.



Amendment of
section 16

Amendment of
section 17

Amendment of
section 20

Manner

distribution of credit
by Input Service
Distributor

In section 16 of the Principal Act, with effcct from the Lst day of
July, 2017, after sub-section (4), the following sub-sections shall
be inserted, namely: —

“(5) Notwithstanding anything contained in sub-section (4), in
respect of an invoice or debit note for supply of goods or SErvices
or both pertaining to the Financial Years 2017-18, 2018-19,
2019-20 and 2020-21, the registered person shall be enfitled to
take input tax credit in any return under section 39 which is filed
up to the thirtieth day of November, 2021.

(6) Where registration of a registered person is cancelled under
section 29 and subsequently the cancellation of registration is
revoked by any order, either under section 30 or pursuant to any
order made by the Appellate Authority or the Appellate Tribunal
or court and where availment of input tax credit in respect of an
invoice or debit note was not restricted under sub-section (4) on
the date of order of cancellation of registration, the said person
shall be cntitled to take the input tax credil in respect of such
invoice or debit note for supply of goods or services or both, n a
return under section 39,— _
(D) filed up to thirtieth day of November following the financial
year to which such invoice or debit note pertains or furnishing of
the relevant annual return, whichever is earlier; or

(ii) for the period from the date of cancellation of registration or
the effective date of cancellation of registration, as the case may
be, till the date of order of revocation of cancellation of
registration, where such return is filed within thirty days from the
date of order of revocation of cancellation of registration,
whichever is later.”.

In section 17 of the Principal Act, in sub-section (5), in clause (i),
for the words and figures “sections 74, 129 and 1307, the words
and figures “section 74 in respect of any period up to Financial
Year 2023-24” shall be substituted.

For section 20 of the Principal Act, the following section shall be
substituted, namely: —

“ 20(1) Any office of the supplier of goods or services or both
which receives tax invoices towards the receipt of input services,
including invoices in respect of services liable to tax under sub-
section (3) or sub-section (4) of section 9, for or on behalf of
distinct persons referred to in section 25, shall be required to be
registered as Input Service Distributor under clause (viil) of
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Amendment of
section 21

Amendment of
section 30

Amendment of
section 31

Amendment of
section 35

10.

11.

12,

13.

section 24 and shall distribute the input tax credit in respect of
such invoices.

(2) The Input Service Distributor shall distribute the credit of state
tax or integrated tax charged on invoices received by him,
including the credit of stafe or integrated tax in respect of services
subject to levy of tax under sub-section (3) or sub-section (4) of
section 9 paid by a distinet person registered in the same State as
the said Input Service Distributor, in such manner, within such
time and subject to such restrictions and conditions as may be
prescribed.

(3) The credit of state tax shall be distributed as state tax or
integrated tax and infegrated tax as integrated tax or state tax, by
way of issue of a document containing the amount of input tax
credit, in such manner as may be prescribed.”.

In section 21 of the Principal Act, after the words and figures

“section 73 or section 747, the words, figures and letter “or
section 74A” shall be inserted.

In section 30 of the Principal Act, in sub-scction (2), after the
proviso, the following proviso shall be inserted, namely: —
“Provided further that such revocation of cancellation of
registration shall be subject to such conditions and restrictions,
as may be piescribed.”.

In section 31 of the Principal Act, —

(a) in sub-section (3), for clause (1), the following clause shall be
substituted, namely: —

“(f) aregistercd person who is liable to pay tax under sub-saction
(3) or sub-section (4) of section 9 shall within the period as may
be prescribed issue an invoice in respect of goods or services or
both received by him from the supplier who is not registered on
the date of receipt of goods or services or both ;”;

(b) after clause (g), the following Explanation shall be inserted,
pamely: —

‘Explanation. —For the purposes of clause (f), the expression
“supplier who is not registered” shall include the supplier who is
registered solely for the purpose of deduction of tax under section
315

In section 35 of the Principal Act, in sub-section (6), after the
words and figures “section 73 or section 747, the words, figures
and letter “or section 74A” shall be inserted.
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Amendment of
section 39

Amendment of
section 49

Amendment of
section 530

Amendment of
section 51

Amendment of
section 54

Amendment of
section 61

Amendment of
section 62

Amendment of
section 63

i4.

15:

16.

17.

18.

19.

20,

21.

In section 39 of the Principal Act, for sub-section (3), the
following sub-section shall be substituted, namely: —

“(3) Every registered person required to deduct fax at source
under section 51 shall electronically furnish a return for every
calendar month of the deductions made during the month in such
form and manner and within such time as may be prescribed:
Provided that the said registered person shall furnish a refurn for
every calendar month whether or not any deductions have been
made during the said month.”.

In scction 49 of the Principal Act, in sub-section (8), in clause
(c), after the words and figures “section 73 or section 747, the
wards, figures and letter “or section 74A” shall be inserted.

In section 50 of the Principal Act, in sub-section (1), in the
proviso, after the words and figures “section 73 or section 747,
the words, figures and letter “or section 74A” shall be inserted.

In section 51 of the Principal Act, in sub-section (7), after the
words and figures “section 73 or section 747, the words, figures
and letter “or section 74A” shall be inserted.

In section 54 of the Principal Act, —

(a) in sub-section (3), the sccond proviso shall be omitted;

(b) after sub-section (14) and before the Explanation, the
following sub-section shall be inserted, namely: —

“(15) Notwithstanding anything contained in this section, no
refund of unutilised input tax credit on account of zero-rated
supply of goods or of integrated tax paid on account of zero-rated
supply of goods shall be allowed where such zero-rated supply
of goods is subjected to export duty.”.

In section 61 of the Principal Act, in sub-section (3), after the
words and figures “section 73 or scction 747, the words, figures
and letter “or scction 74A” shall be inserted.

In section 62 of the Principal Act, in sub-section (1), after the
words and figures “section 73 or section 74", the words, figures
and letter “or section 74A™ shall be inserted.

In section 63 of the Principal Act, after the words and figures
“section 73 or section 747, the words, figures and letter “or
section 74A” shall be inserted.
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